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ORDER SHEET 

Originai Applicatjo No  
Misc. Petition No 

Contempt Petition No, 

Rejeu Application No. , 

• 	
Applicant (s) 

• 	 -Vs- 
I Respond ent (s ____ 
4 

N rt-Jp.l.1caqt (s) 	 'i3c- ) 	9je 
I 

	

J 	A. 
Adocata ror the Respondent(S) 

trCrfl Lflfl 	 mi Note5 or the.Reqisty 	4. 	Date 	 Order or th Tribunj 

----, 
Heard learned counsel for 

the parties. 

Application is admitted. 

Cal.], for records. Returnable by 

Lout weeks. List on 12.11.02 
or orders. • 

Vice-Chatman  

List again on 29.11.2002 

for orders. 

Member 	 Ji 	 hairma 

3•1O.02 

I. 

H 

c._ 

4rr- 
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29.11.02 	List on 8.1.2003 to enable the 

respondents to rile written statement 

as prayed by Pr. A.Deb Roy, learned 

sr, C.G.S.C. for the respondents. 

N)i€ ,&zJlLLd 1i 

W -t% 6ft'vk 

4iChairman 
mb 

8.1.03 	present : The Hon ble Mr Justice V.S. 
Aggar'a1, Chairman. 

The Hon bie Mr K.K.Sharma, 
Meaber(A) 

There is n,o appearance for either 

side. Written statement has still 

not been filed. Notice be issued to 

the parties through their counl as 

to whether they intend to appear or 

not 

List on 6.2.03 for order. 

U A 
Member 
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6.2.03 present : The Honble Mr Justice D.N. 
Chowdhury, Vice-Chairman 

The Hon'ble Mr S.K.Hajra, 
Member (A). 

Written statement filed by the res 

pondents. The case may now 	l. be Lted 

for hearing. 

List on 6.3 .03 for hearing .The 

applicant may tile rejoinder, it any 

within two tks from today. 

Member 	 Vjce -Chairman 
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O.A. 311/2002 

& • 

9.5.03 	present :IThe Hon'ble Mr justice D.N. 
Chowdhury, Vice-Chairman. 

T1:  
Ac-L. 	mit iv 	:rcr • 

List again on 4.7.03 for hearing. 

in the meantime Mr A.Deb Roy.learned Sr. 

C.G.S.0 to obtain necessary instruction 

— 	 and produce the record. 

pendency of this application shall 

not oreclude the respondents for conferment 

of temporary status on the applicant and 

giving him other benefit. 

Vice-Chairman 

pg 

4.7.2003 	None appears for the applicant. Put up 
• again on 22.8.2003 for hearing in presence 
of counsel for the applicant. 

C9 

1Thhairrnan 

flD 

22.8.03 	Heard counsel for the parties. 

Hearing concluded. Judgment delivered in 

open Court, kept in separate sheets. 

The application is disposed of in 

r 

	

	
terms of the order. No order as to 

costs. 

/E 
b Vice-Chairman 

IQ 
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.1 	 ... 	CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 311 & 312 of 2002. 

Date of Order : This the 22nd Day of August, 2003. 

2 
4 	 TheHon'ble Mr Justice 4D.N.Chowdhury, Vice-Chairman 

O.A No 311/2002. 
Miss Aipana Rani Baruah 	 ...Appiicant 

- Versus - 
.................. 

l.Unfon of India, 
represented by the Deptt. of Post, 
'and Communication, Govt. of India, 
New Delhi. 

2.:Ch1f Postmaster General, 
Assam Circle, 
MeghdootBhawan, Guwahati-1 

3.Suerintendent of Post Offices, 
Darrang Division, 
Tezpur.  

:l'Th'e PostMaster 
Te,zpur Head Pos Office, 
p.. Tezpur. 

5.. Thq Assistant Post Master, 
Mails, Tezpur-1. 

6.. Ms Dipali Nath 
C/O Head Post ôffice, 
Tezpur. 

:7..Shri 1PüthlBhuyan,... 
do Post Master, 
Head Office, 
Tezpur 

J t 	3 

O.A. 312/2002 	V 

I 
Miss Ajnabi Sonar, 
D/O"Late Tek Bahadur Sonar, 

/ 	 Viii. Sonaipax, 	P.O.Lokrá, 
P.O. Rangara, Dist. Sonitpur 

- Versus - 
r.. 

1.. Union of India, 
,rpresented by the Deptt. of 
Post and Communication, 
Govt of India, New Delhi 

2.The Postmaster General, 
Departmeflt of Posts,Assam Circle,, 
Guwahati-1 

•'3'•The Assistant Director (Staff) 
Office of the Post Master General, 
Assam Region, Guwahati-1. 

.4. The Supernteiident of Post Offices, 
Darrang Division, Tezpur. 

5. Sub_Divisional Inspector of 
'Post Office, Tezpur Sub_Division, 
TezpUr. 

• .Respondents 

.Applicaflt 

contd. .2 
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6.Ptuli Bhuyan, 
:. C/c Head Post Master, 

	

P 0 Mangaldai 	 Respondents 

By Advocate Sri M K Mazumdar for both the applicants 

By Advocate Sri A.Deb Roy,S.C.G.S.0 in both the cases. 
• 

ORD ER (ORAL) 

CHOWDHURY J. (v.C) 

Both the cases are taken up together for hearing 

• . 	since it involve similar facts and common reliefs. 

The matter pertains to compassionate appointment. 

The applicant in O.A.311/2002 is the wife of deceased 

postman Upendra Bikash Baruah who served in the Tezpur 

Head Post office. He died in harness, leaving his three 

school going children alongwith the applicant. The 

applicant moved the authority for compassionate 

appointment. She was approved for appointment in Group D 

•.cadre against future vacancies. She was also informed that 

there: was' no vacancy in.the quota of compassionate 

appointment, to absorb her immediately. Her appointment 

would be subject to availability of vacancy as per rules. 

The'Postmaster, Tezpur Head office was directed to provide 

the applicant short term vacancy to tide over her 

financial crisis. The respondents thereafter offered 

appointment to the applicant for absorption as GDS post 

that would become vacant pro.vided she is willing for it 

and accordingly asked for willingness by communication 

dated 2,4.8.2001. The applicant had already given her 

willingness for the same. In that view of the matter there 

$sno requirement for further adjudication of the case. 

Let the respondents take necessary steps with utmost 

expedition for absorbing her in GDS posts as per the 

• 	 ' 	' 	• 	
' 	cont4..3 
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policy guidelines and take necessary steps according to 

law. 

2. 	In .O.A.No.312/200 2  the applicant is the daughter of 

late Tek Bahadur Sonar who was served as a Postman in 

Binduguri sub post office. In her case also she was 

approved for appointment in Group D cadre in relaxation of 

normal recruitment rules by selection committee and her 

wkL4 appointment vas subject to availability of vacancy. The 

Sub_Inspector of post Offices, Tezpur sub-Division was 

directed to provide her work on short term vacancy so as 

to give her family some financial remedy. In terms of the 

policy decision as menti.oned above the authority also 

offered absorption as GDS posts and accordingly the 

applicant also opted her willingness for the same. In that 

view of the matter the respondents are. directed to take 

necessary steps with utmost expedition for absorbing her 

in GDS posts as per the policy guidelines and take 

necessary. steps according to law. 

Till completiton of the above exercise the 

applicants shall remain under employment. 	. . . 

Both the applications accordingly stand disposed of. 

There shallo, however, be no order as to costs. 	. 

Sd/VICC CHAIRMAN 

j 
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IN LHE CNTI1(, A.DMNI SMT 

(,fl cVPlicatlon ti/E. 19 of the 

Adnd.niEtrative Tribu al Act.19$5). 

O.k. NO. 2 I. Of 2)02. 

BWEkN = 

MLssA1pa Rii BaXUth 

 Nr 

'!!' 2DD1~.cf4t 

unim of 3fl da & 0th erE. 

___ 

i. N 	P1arE. 

1 . -?. 
ver.ifictj,n 	

7, 
AURU.Z19 WE  óa33e 	

8. 
dated 2.11.95 . 

RretáoflE dt, 	 9.10& 1 
23f10.07. 1109.0, and 37.7.02. 

c 4 
Adlocate. 



Ok 

IN WE CNTR1L 	 TISUNIL.. GUkiZI 

(AM VP"CatlOn u/s. 19 Of  the Adsdxistrative 

- 	 Trib1a1 Act. 1985). 

td.ssiZpana RMiBaZUth. 

•.....APPlicmto  

-e 

10 union of  indiao 

arestéd by the D,t, of post 

and Oomnmic-tian f , iovt. of lndie O , 

NOW 

Z. dbief Post Master G eera1, 

Assam• Cird. 

MbOt BkaWai 9  Guwahatu 1. 

, 	erinteidt of  poet office. 

Darraig Di4sJOfl, 

Te2pur. - 

4,, lh e Post Master. 

Teur.  Head oice, 

P.O. - Teura 

5o  the A si st at P0 et Master. 

E91ai.1 E; reur...1, 

6. Me D.lpali Nath. 

• Head post Master. 

Tepur. 

AP QN4P' 
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7* Shzi putul BbUY* 

c/c. post Master. 

Head office. 
aflgalUf 	..f.!:t. Fon4eits. 

Detail s of the. p1j.catio!. 
-;f- 

paztiLa.rs of Order aaiflst *ith this application 

is made in vies of the order issued by ±è poet iiaster 

Geteral. A ssam CirC1E:GUWal%ati vide io. staf:f/ 

16.i/94 dated 1241294 appmving the 	 intmIM Of the 

app1icait in GXfl) 'D post under MaXatiOD of x 

noamal RU1s. 

26 	isciction of the Tribunal. 

e jp;I j 	 ibjectmatter of 

the orderagainat lobich this application is made is w1 

within the jurisdi ction ot  your Hon'ble Triuna1. 

3, 	t1.mitation. 

ath46p1icait fuxtter declares that the 

4p1ication has beei  filed within the prescribed time 

limit wier. the Ad istrativeTjunal Act,. 19850. 

4. 	acts o the case. 

That the app1 cant is a citizei of India, as audi 

e is .et.ttted to all the rights p3ntectioni d 

p ri.v:il e es guaranteed under, the oin stitution of India. 

2. 	That the apjlicant states that her haand, late 

upedxa Bikai Baxuah. was serving as poitman rnder Teur 

Head office, unfortunately, applicant' a said huSand 

,ir& while in service leaving bdtha the applicant and 

three sthooI going diii drei. 

MP° 9frf2iM' 
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4f  3. 	That the applicit states that due to the untimy 

death of her said hud and, th e eatire respon s1bij.ty 

of maintaiming the A family abifted on her. iotder. 

As OU09 th e appi icant duly app in ad ed th e po st master, 

Tw,pur Head Office narrating all the hurdl es and agony 

faced bY her due to the un.tim.y death of her said 

huid Ac(x)zdjngly fibe qppmadhed for coapassionate 

appointmt as per the atheme Utich is In force, 

That the Vplicmt states that after long 

persuatión the Rendet authority appointed the 

applicait in grade.. 
: 0 4 post w.e,f, 2.11.95 on terorary 

Davis on fixed pay. 

A cOPY Of  the assuming of thape Neao, dated 

2911.95 is anned hereto and tnaiiced as 

nnqire.. I. 

4,50 	That the app1ict frnm the date of eppointmet 

on tenporaiy basis &e cDntinued to disdia e her 

ofjcja3 duties without any break in service. 

4.6. 	That the applicant begs to state that the 

Reondeit No. 2 i. e. thief Poet Master. G ieral, Assaw 

cixcl Guwahatj, vide zieno. No, staff/16..1,/94 dated 

12.12.94. app mved the candidature of th e applicant 40r 

appointrnit in GIDU9 1 D1  postuncLer die..i.n.4iarness sdiemeTM 

by r, axing the no nual i.ul 0. - 

4.7. 	That the app1ict  states that the Reonde*t 

NO. 2 on the basis of the Representation of the applicant 

and in viei of  the sthane aca)rded applDval or appointment 

of the applicant An Gn4) .!D post. 3ut the Reondent 

NO. 3..... 

I1)cL) 



• 	3 wilfuily with an ulterior uotive stppressed the said 

apprnvat issued in favour of the applicant in G,Up ; 1)• pt. 

ReOndait NO. 20  in stead of appointing the app1icai án 

re2ular basis, appointed the applicant on tiporazy basis 

nm 2.11.95 zVerseding the o,der of the R89Pondt  NO.2 

passed 12.12.94. 

4.8. 	That applicant states that the has beeb working in 

the Dqaxtmet for a axisicierl.e period of time 1  j.e,fu,m 

2.11.95 till date, As suth she has already gained eperiece 

aid in no point of time the has ever bean questioned by the 

authority umcerned reardJng d.isthaning of her oiciai 

duties. 

4•90; 	That the applicant reatedly apprnathed the 

JRendeits by way Of Rqresetatons and ve3batty to 

reulariseher services in the,Gg'' post, but to the 

utter 	)rise of  the applicant th.e 	ondet ixi 5U3 	 titiona1ly 

kt mum in the matter of reu1arisati6n of the applicant and 

thus resrted to hostile disc inthiation. 

cxpies of the rqresaitations dated 23.10.97, 11.0401 

and 17.7.02 anong st other are ann axed hereto mazked 

as Annexu 	11.1  III & Xv reapectively. 

That the applicant states that Juniors to the applicait 

i.e. Reodea t No. 6 and 7 hereIn were appointed on re3ular 

:basis drivirig the applicant 4io is seiior to those geapandeits, 

. j 40119 	That the applicant states that the Reondeits by_ 

way otpidc and thoose policy are appoint, rg the pergs of 

Ith eir thotce by dep 	the seiiors vho ai lejaily eititjed 
or suthregul . arpost. 

f)PO'1O LZ1 P 
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5. 	GjpM .ds fot riecs _wiUi 1ea1 

5.10 	ELr that the applicait has 4cca.tred a valuable 

and 1ai r1iits for consideration of her case for regu'ar 

appointmeit with effect f ,z,m the date of her joining on 

teiporaxy basis, 

5.2, 	!r thatt. e Re)ond.tts have d.iberaty violated 

thepnvi.sionsof eql pay for equal W0 3ke As such by 
t&cing fuit WOxk as that O a. rjular eaployee, the 

plicait .ha been .sjected to hostile discriudnation. 

r that the Reondeits have v11at& the 

pn)VisiOfls of Article 16 and 21 of the Onstititicn  of India. 

6. Detai a o renedies Sbausted 

That the app1icatz statesth4t the has no other. 

•teiflatjije or efficacious remedy. available other than to 

iie this appiicat.tcn e  urther, filing 	 ation 

by the applicant for reguiarisation of her services to 

the Reondeits will be of no use. 

Matter not prou.y tiled or R ending with any other 

declares that the had not 

previouy filed any application, writ petition or suit 
rejardjng ....e matter in reapect of tiith, this application 

i made, before any court or any other. TriJ)uflal nor any such 

application, writ petition nor any udi application, writ 

petition, $or xK suiti is piding before any ot ter, 
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8. 	gie1s) m2at tor, 

stated in paragraph 4 

of this plication Epplicant prs for the following 

retief(). 

8.3., 	That the  iDn,ble  T ribuna1 be pleased to direct 

the eondits t/) au3.arise the service of the_p3.icant 
- - 

in pursuance to the letterNo. Staff/16-1/94 

41 2.94 issued by aeondant NO. 20 
 

8.26 	That the Non'ble ibuna1 be pleaeed to direct 

the e)ondants to rGular,ise the service of the applicant as 

cmd*  mh  41 vacan cy arises giving effect to f zrn the date her 
junioE (Reondeits NOs. 6 and 7) was reularised in 

Glbup 1)' post. 

8. 3 cjst of the jpplicati.on. 

ny other reUefs or reliefs as eititjed to the 
applicant under the facts and cirmstances stated above 

as deemed fit and piriper by this ionbe Tril)unal. 

90 	Interim ReliefraYed  for 

urixg. 	 of this application, the applicant 
prays or the following reliefs, 

,. 1. 	That th G Hon • bi e Tribunal b e p1 eased to direct th e  

Reondants not to appoint any other perEon without onsiderjxg 

the case of th e app1icnt and keq) one post 
I vacant till 

di qo sal of  the appi .i. cation. 

100 	That this application has bean fj1  ed through Advcate, 

11. Vtails of the i.p.o. 
IPO NO. 	Si 	iii) z ssued fm '-GPO.3aUhatj. (ii) 	Date of issue 	

ib) - Payable - GP0Gauhati. 
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Detail of co uxe 
-mr-- 

A tatintheindøc. 

V E 	2 C A T I 0 N. 

. Apima R1i BaJUab,w/o. late .idra Bapaa 
ag ed about 40 years. resideit of i.o. and  Po s. Teur, 
bistzict.. sonitpur&  do herdy deciare that the statieit 
inde in. p arag rqph e 1 to 4 aid 6 to 12 are tjue to n 

e and tho se made in p arag rh 5 are thel 1 e al 
ladvice uhich x believe to be true and i  have not spressed 
aiy material facts. 

	

I sign this verification on this 	day of  sqptenber, 
3)02 at Guwabati. 

poo'sow 
signature. 
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Anncure_I. 
SW- i11ejiJe 
2.11.95 

AEtt.pOat Master. 
eu78ZoO1. 

DJThT OF PoagS XNUXA. 

(See Rule 267; PÔ 	€€tsTzcjaj R&id Book s  
lolume x, secobd TrJbUflaj.). 

(h aw e aq)oxt and Cash and Etaflp s 
on tran Efer of thaw e, 

certified that the thazje of the office of 

Waa mide over by (na1a 1pana Rani Baua, 	- 
to .(nam 	 at (p1ac, 
on the(dte) 2011 095, f01noo 	acwxdance With 
NO. Date 	 mm 

,. Alp an  a &ani B axua 

Relieving Ojcer 
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I 
IN THE CENTRAL ADMINISTRATIVE 

.- 
TRIBUNAL hr cci 

GUWAHATI BENCH ::: GUWAHATI 

O.k. NO. 311 OF 2002 

&it. Alpana Tani Baruah 

. . I •• I 
- Vs 

Union of India & Ors. 

. I• • • • 

Inthe matter of : 

Written, Statements submitted 

by the respondents. 

The respondents beg to submit a brief history 

of the case which may be treated as a part of 

the written statement. 

HTORY OP THE ca ) 

Late Uperidra Bikash Baruah, an employee of this 

Department who while in service and working as Postman, Tezpur 

H.0. had expired on 08.06.1992. Smt Aplana Rani Baruah, the 

wife of the deceased employee and now the applicant had applied 

for appointment on compassionate ground. She was approed 

for appointment Jai Group D Cadre under relaxation of normal - •- 
rules of recruitment by the Selection Committee against future 

- 	 - -- --------- , 

vacancies vide Qhief postmaster General, Assam Circle, memo 

no • Sta ff/1 6-1/94 dated 1 ,)21.1994. The applicant was In formed 

that there was no vacanpg against the quota of compassionate 

appointment to abs'b her Immediately and that approval did not 
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confer upon her any right to claim for regular absoton 

in the Department as the appèintmen,t under compassionae g( 

ground is strictly restricted to the extent of such vacancies 

,-However, the Postmaster, Tezpur H.O. was directed 

to pe iiit the applicant to work on short term vacancies so 

give some financial remedy to the fami ly left beb md 

by the de ceased employee. She was given clear understanding 

that she can not claim any seniority/pay benefit in future 

for such short term engagement. 

In the meantime, the Directorate, New Delhi has 

Lcrecided to waive out the waiting list and to consider such 

approved and 'wait listed candidates for absorption as GD 

posts that may become vacant provided they are willing for 

it. It was communicated to the applicant vide letter no. 

BxtRelaxation/Rlg/Ch I dated 24 .08.2091 and asked her to 

furnish her willingness/UnwillitlgrleSS. And she has given 

her willingness vide her letter dated 15.07:2002.i 

1 • 	That with regard to the statement made In para 1, 

of the applioatLon the respondents beg to state that the 

applicant was approved for appointment under relaxation of 

normal rules of recruitment subject to availability of vacant 

post as per the extent rules governing the recruitment. A iso 

she was informed that the said approval did not confer upon 

her any right to claim for immediate absorption. 

2. 	That with regard to tk& paras 2, 3, and 4.1 

of the application the respondents beg to offer no comments. 
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3. 	That with regard to the statement made izr pa 

4.2, of the application the respondents beg to state tba 

it is aUjnitted that the applicant's husband was working as 

postman, Tezpar H.O. when be expired. 

4 • 	That with regard to the statement made in para 

4 .3, of the application the respondents beg to state that 

it is admitted that the applicant submitted her application 

in prescribed form for compassionate appointment under relaation 

of normal iule s on 28.12.1993 soci after the death of her husband 

and her application was forwarded to C0/GH after observing 

necessary formalities. 

50 	 That with pegard to the statement made in para 

4 .4, of the application the respondents beg to: state that it 

is admitted that in pursuance of C0/GH memo no. Staff/i 6 1 /94 

dated 12.12.1994 and S?Os, Tezpur letter no. 31.10.1995, the 

Postmaster, Tezpur 11.0, permitted the applicant to work as 

Group D at Tezpur 11.0. from 02.11 .1995 on purely temporary basis. 

6. 	That with regard to the statement made in para 

4.5, of the application the respondents beg to state that 

it is not true that the applicant continued to discharge her 

duties without any break. ]ring this period she worked on 

short tein vacancies with time to time break. 

7 • 	That with regard to the statement made in para 

4.6 of the application the respondents beg to state that 

it is admitted that the Chief Postmaster General, Assam Circle, 

uwahati vide memo no. Staff/i 6-1/94 dated 12.12.1994 approved 
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2: 
the appointment of the applicant in Group D cadre une 

• 	relaxation of norinal recruitment rules with clarificaticM  

that the approval did not confer upon the approved candidates 

any right for immediate absorption as thdir appointment 

would irther be subject to availability of vacancies as 

per the rules governing the recruitment under relaxation of 

noinal rules. Her appointment would ±\zrther be subject to 

verification of her eligibility. 

8 • 	,' That with regard to the statement made in para 

4 frt'he application the respondents beg to state that the 

ioant was approd vide MG/Guwahati memo no. aff/1 6 -1/94 

dated 12.12.1994 for appointment in Group D cadre under relaxa 

tion of nonal rules against firture vacancy • Due to non 

availability of required vacancy the applicant could not be 

absorbed finally in Group D cadre. 

9 • 	 That with regard to the statement made in para 

4 .8 of the appi icat Ion the re spon dent s beg to state that it 

is not true that the applicant worked continuously in the 

Department from 02.11.1995 till date. During this period 

she worked on tempoz'ar.y vacancy with time to time break. 

10. 	That with regard to the statement made In para 

4.9 of the application the respondents beg to state that due 

to non availability of required vacancy the applicant could 

not be absorbed in. Group D cadre. 

In pursuance of the Directorate, New Delhi decision 

vide no • 24 • 11 • 2001 -SPB I dated 06 • 17 .2001 to wa ive out the 

waiting list of approved candidates and to consider such oases 
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for vacant post of GDS. The applicant was asked to fuinisf  

her williness in this regard under letter no. Bx/e1aion/ 

lg/ I dated 24.08.2001. Also she had furnish her willing 

ness on 15.07.2002. 

That with regard to paras 4.10 and 4.11, of the 

application the respondent s beg to afft=zxxzmmmtmx state 

that it is not true. 

That with regard to pam 5.1 of the application 

the respondents beg to offer no conunonts. 

That with regard to the statement made in pam 5.2, 

of the application the respondents beg to state that it is not 

true that the applicant is a regular employee. 

That with regard to the staternen,t made in para 5.3 

of the application the respondents beg to state that it is not 

true. 

That with regard to the statement made in pam 6 

of the application the respondents bog to state that no remedy 

is available. 

That with regard to pam 7 of the application 

the respondents beg to offer no comments. 

17 • 	That with tegard to the statement made in pam 8 

of the application the respondents beg to state that no relief 

is admissible. 

180 	That with regard to the statement made in pam 8.1 

of the application the respondents beg to state that appointment 

is not possible within the perview of present rule. 
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That with regard to the statement madt 

para 8.2, of the applicaion the respondents beg to ste 

that no appointment is feasible at present. Her case may 

be absorp in the GDiS cadre as she has funiished her wi1iing 

ness wbject to availability of vacant post. 

That with regard to paras 8.3 & 8.4 of the 

application the respondents beg to offer nocornments. 

That with regard to the statement made in 

para 9.1 of the application the respondent beg to state 

that no re lie f Is admissible. 

	

2. 	 That with regard to the statement made in 

para 10 of the application the respondents beg to offer 

no comments. 

Verification..... 

\ / 
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I, Sh ri 	 , p re sent ly 

working as 	r - 	 , being duly 

authorised and competent to sign this verification, do hereby 

olomnly affiin and state that the statements made in para 

I' 	 are tiie to my Inowledge and 

belief and those made In para 	 being 

matter of records, are true to my information derived 

therefrom and the rest are my humble submission be±ore this 

Hon'ble Tribunal • I have not suppressed any material fact. 

And I sign this verification on this 	' th day 

of Jy 2003 9  

' 	 794001 
 

Darrang 


